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MINISTRY OF CORPORATE AFFAIRS

NOTIFICATION
New Delhi. the 3 lst March.20l5

G,S.R.24l(E). ln exercis€ ofthe powers confered by Scclions 73 and 76 rerd with sub-s€clion (l) ofs€ction 469
ofthe Conparies Ac!, 2013 (18 of20l3), thc Central covemmenl hereby makes the following rules funher to amend

the Companies (Acceptance ofD€posits) Rulesr 2014, namely-
L (l) These rules may be called the Companics (Acceptance ofDeposits) Amendment Rules, 2015.

(2) They shall cone into torc€ ftom the date oftheir publication in the Oflicial Gazece.

2. In fte Companies (Acccptance ofDeposits) Rules,2014.-
(l) in rule 2, h sub-rule (l), in clause (c),-
(a) in sub-clause (vii), in Explanation (a), the tbllowing proviso shall be inserted, namely:-

"Provided that unless othesise rcquir€d under the Comparies Act, 1955 (l of 1956) or the Securities and

Exchange Board of lndia Acr, 1992 (15 of 1992) or rulcs or regulalions made lheroundq to allot my share,
stock, bond, or debenture within a specifi€d p€riod, if a cofipeny had receiv€d any amount by way of
subscripiions to any shares, stock, bonds or debenrures before lhe lsl April. 2014 and disclosed it in the balance
sheet for the financial yea. ending on or before the ll$ March, 2014 againsl which $e allohent is pending on

lhe 3lst March, 2015, the company shall, by the lst luhe 2015, either relum such amounts to the p€rsons from
whom these were rec€ived orallot shares, stock, bonds ordebentures or comply with these rules."

lLt6-7 6\ltd_2_
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(b) in sub-clause (xii), in il6m (b),-

(A) for dle words "considemtion for property", the words "consid€ration for an irnmovable property" shall b€
subtirutcd;

(B) for the words "against the prop€rty", th€ words "against such prop€rty" shau be substituted;

(c) in sub-claus€ (xit), in the tixptaration, lbr the wods 'tefenEd !o in the firsl proviso-. thc words "rcferr€d lo in lhe
Droviso" shall be subsiitut dl

(2) in rule 3, afrer sub-rule (7), the following sub-rule shall be insened, namely:-

"(8) Every €ligible company shall obtain, at least once in a y€ar, credi( rating for deposits acc€pted by it in the
manncr specified herein below and a copy ofth€ nting shall be sent to the Registrar of Compani€s alongwith
thc rcorn ofdeoosits in Form DPT-3i

(3) in rul€ 5, in sutsrule (l), for thc proviso, lhc following proviso shell be sub6riiured, namely:-

"Provided thst the companies may accept d€posiB without deposit insumnce iontract till fte
3 I st March, 20 I 6 or till the availability of a d€posit insurance product, whichever is eadier."

(4) in Annexure, for Form "DPT-3" the following form shall be substituted, namelyr-

(a) Tl.€ Credit Reling Information S.r_rices of lndia Lid.

(b) rcRA Lrd,

I'A- (t-A Minus) 
_

MA- (MA Minus)

(c) Credil Amlysis and Research Ltd. CARE BBB(FD)

(d) Fitch Rstings tndia Private Ltd. tA-(indxFD)

(e) Brickwork Ratings India Pvt. Ltd. BWRFA

(f) SME Rating Agency oflndia Ltd. SMERA A"

Form DPI-3

Return of deposltt

LPursuatn b rule 16 of the Conpaniet (Accep,ance of Deposits) Rule!, 201 4l

l. (a) CIN:

(b) cLN:

2. (a) Nane oflh€ coftpany:

(b) Registered office address:

(c) E-mail Id:

3. Whether the company is

Public conpany
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4. Whth€r tha company k a Covcmmenl company:

VES

NO

5. Obj€rti ofthe companyi

6. (a) Date ofissuc ofadvaitiscmcnt or cirpuhi

(b) Date oflast cloring ofac.ountsi

(c) Dst ofcxpiry olvalidity ofadveniscm€ or cirqrlar:

7. Net Wonh as per the lrtest ludited babnc€ shcct prcccdinglhe datc oflhc r.tum-

(a) (i) Paid up share capitll

(ii) Frlc rE€rves

O) (i) Ac.unularcd loss

(ii) B8lanct ofdefened rev€nue exp€nditurc

(iii) Acamuhtcd unprovided dep.eciaton

(iv) Misccllancous cxpcnsc lnd Fcliminary cxpense3

(vi irher intangibir atreB

(c)Nel wod!: (a-b)

(d) Maximum limit otdcposils (i.c.,35% oflhe abovc in cas! ofcovcmmcnt ComPany or 25% in casc ofothcrs)

8. PirriculaB ofdcposits(to be fimished in rcspect ofdcposits from sharcholdcrs and others s.paratcly)

(a) Amoull ofexhting deposiB 3s rt ls( April

(b) Anount ofdcposits acccptcd or rrneq,ed during thc ycar

(i) Scc|ltld dcposits

(ii) Unsccur€d dQosils

(c) Anou ofdcposits .epaid during thc ttar

(d) Bdo|rce ofdcposils outst nding at thc cnd ofthe y€4. (a+b-c)

9. Dclaik of out$ahding dcposilsl

t0. (a) Amount ofdeposits tlat have matutcd but nol claim.d:

O) Amount ofdcposits lhat haw maturcd and claimcd bu not Paid:

I I. Paniculats of liquid assets

(a) Amou0l of deposits matldng baforc 3 I sl Mrrch n.xt year and follo*ing n€xt )€ai:

O) Amount requir.d to be inv$ted in liquid atsctsr

r\674rl{r-3

I
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(c) Mib of liquid 8!tls-

12. Plrticuhls of alcposit insulanc.:

(s) Dsto ofeDrcring into deposit insursncc contracl

(b) Natna oflhe insur€r

(c) Prcmium poylblc

(d) Prlrdun plid uplo:

(c) Mrxinum cailinS lirnit for cvary depdito.

13. Panicul.B ofcharg.

(a) f,)!!e of.ntcring into Eust daed

O) N'Inc of thc tusl.c

(c) Short plniculrr3 oflbc propcrty on whicb char8a h crcated for lecuring dcpositots

(d) vrluc ofthc Fopcrty

14. fuit futing obtrined

Frcm:

Rrting: 

-

Dat!:

Pla.c:

Attachmcrti

L Audito.'s canificrt :

2. Dcpoait irllurancc conlact;

3. Copy oflust dc€d;

4. Copy of inrbtlmct|t cr..ting rha.g!;

Signatura

5- Lisl ofd.pocitors indicrting nrrnc, addnclq amount deposiled, repaid duiing thc ycar and ou$tandin& irtarrst due,

Doid ud pryabla as at th. closc of lhe Financial Yerr rod sapsntely iodic.ting dcpo3lB not yct mttuttd,

(.) Amount in oulrent or other
dcposits acaount frrc fiom
ch.rgp or licn, with .ny
schcdulcd bank

(b) Un€ncumbered secutities of
CenbaYstste Govemment

Face value
Markat valuc

(c) Unencumber€d trust
s€curitics

Face value
Market value
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matond, cl.imed rnd paid ond naturcd, ohimed but lot paid and malured but not clainad for piymlnt. Lisl of
dcpostt! tll!t!r4 chequ$ issucd but not 

'€i 
clesrrd lro be shorvn scpantely.

5. Copy of rating obtaincd.

[F. No. lAl20134L-V]

AMARDEBP SINGH BHATIA, Jt. Sery,
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